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CEMTRAL Ami!Ml5TRATI\yE TW BUNAL
PHIiMClPAL'BEWCH, IMEIj DlLHI

O.H. No^ 49 of 1989

This 31st day of 3anuary, 1994

"Hon'ble Hr. 3.P. Sharma, P'lember (3)
Hon'bla 1*1 r, B.K. Singh, Mamber (M)

s:.

Hari Singh
5/o Shri Pancham Singh,
Sector-I/109B,
R.K. Puram,
Neu Delhi. Applicant^

By Advocate: Shri rtshi3h Kalia, proxy for
Shri R.L. Sethi

Ve rsus

1. The Director of • »Adult Education, • - '•
Government of India,
Block 10, 3ainn&iar House,.
New Delhi,

2. The Secretary,
Department of Feraonnel & Training,
CS-II, Neu Delhi,

So The Secretary,
-Staff Selection Commission,

CGD Complex, Lodhi Road,
Neu Delhi, Respondentsi

By Advocate: Shri P.P. Khurana

OR PER (Oral)

(By Hon'ble Mr. 3.P. Sharma, IVleinber (3)

The applicant yas appointed to the post of
(revised)

Messenger in the pay_:scale of Rs, 750-940/.u.e . f. Mpril 1980

and after taking a typing test he uas given the postin§

of LDC inthe scale of pay of Rs,950-1 500 (revised) in

April 1962 on ad-hoc basis. Subsequently the applicant

was appqinted to the post of Stenofi rapher GrTlII after
»

a shorthand test on ed hoc basis in the scale of pay

of Rs.1200-2040 w,e.f. 8.12.67.

2. The case of applicant is-that he hasusince been

working on §'roup 'C post of LDC/Stsnographer Gr.lII on

ad hoc basis but he has not been regularised, in spite

of the fact that he appeared in the qualifying examination
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Por group 'D' staff hejd by -SdC in 19B7 for the quct®

agsins'^ limited departmentsl'examination .

3. . Uhan ths judement was beina dictatedj the ISExned

counssl for the applicant stated that binc0 there are

no orders of reversion against the applicant, ha does

not uant to press the application and that he may be

alloued to uithdrsu ths application»

4, Meard l^r. P«P» Khurana, counsel for the resptndents

also. He hs.3 no objection to the application bein§

withdrawn by the applicant except .that the applicant

cannot come ui th the same ase^use of action again.

In uieu of the above discussionj the application

is disposed of as uithdrcaun. The stay order granted

earlier stands vscatedj, ' Cost on parties.

( 8,K® Sinah ) . ( 3.P, Sharrna )
. r^ember (A) Member (3)
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